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Date of Order
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Orders O.A.NO. 43 & 44/93

24,11.93.

Mr. K.lL,Theuecni- Counenl for applicant.

Mr. M.Rafiq~ Ceounsel for respondents.

Heard, tho learned counssl fur the parties.
The applicant in the 0.A.Nn. 43444/33 has prayed
that The épplicant may Se doclored as o temparary
status holdor and h2 has right to bec absorbed on
rogulayr basis. It was also praycd thaot respondents
be directed to considor tho zase of tho applicant
and prayer for injunction was olso submittod. The
applicant iag directed to make the roprosontation
lebout the grievance mcdo by him and subait a copy
of the potition also as pert of the represcntation
in additieon to the additionel grounds takan in
the reproesentation. Tho respondents are dirocted to
consider the reprosentation within & period of

3 months after the submission of the samo.
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